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ORDER No. A/86737/2018 

 
 
Per: Raju 
 

 This appeal has been filed by M/s. Punj Lloyd Ltd. 

against the order of Commissioner (Appeals) holding 

that for the imports under DFCE under Notification Nos. 

53/2003-Cus. and 54/2003-Cus. dated 1.4.2003, the 

special CVD of 4% was not exempted and could not be 

debited through the scrips issued under DFCE 
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Schemes.  It is further clarified that this special CVD 

would have to be paid in cash. 

2. It is seen that the identical issue in appellant’s 

own case was decided by the Tribunal vide order 

reported in 2016 (340) ELT 267 (Tri.-Del.) and later vide 

order No. A/85467/2018 dated 8.3.2018. 

3. Relying on the aforesaid decisions, the appeal is 

allowed. 

(Pronounced in court) 

 

 
(Ramesh Nair) 
Member (Judicial)  
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Member (Technical) 
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